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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 3RD FLOOR, NEW TOWN

(Under Rule 14 And Rule 16(7) Of The National Green Tribunal (Practice

And Procedure) Rules , 2011)

LA no. ..... 3 4 ........ of 2026

In

(Original Application No.07 of 2026)

Fairmine Carbons Pvt. Ltd.  ..ccovvveeeeeeennnnnn Applicant
VERSUS
Gaurav Singh and Ors.  ....ccceeeeeeeennnn. Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL

FINANCE CENTRE, 3R? FLOOR, NEW TOWN

34 of 2026

LA NO. coocevenscnrenes

In

Original Application No. 07 of 2026

Fairmine Carbons Pvt. Ltd. Through its Managing Director, Rajhara North
(Central & Eastern) Coal Block, ...Applicant Village — Pandwa, Colliery More,

District — Palamau, Jharkhand — 822124, Email: fairminecarbons@gmail.com;

Applicant

...................

Versus

Gaurav Singh S/o Late Shripati Singh, R/o Belwatika, Memorial Hall Road,

Daltonganj, Palamau — 822101, Jharkhand, Contact: 8340109063, Email:

gauravsingh11091990@gmail.com

Ministry of Environment, Forest and Climate Change (MoEF&CC)

Through its Secretary, Indira Paryavaran Bhawan, Jor Bagh, New Delhi -

110003. Email: secy-moef@nic.in; Contact No.: 011-20819209, 011- 20819239

3. State Level Environment Impact Assessment Authority (SEIAA),
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4. Jharkhand State Pollution Control Board (JSPCB) Through its Chairman,
Vandraw Rd, CTI Colony, Sector 4, Birsa Nagar, Ranchi, Jharkhand 834004;

Email: info@jspcb.org; Contact No.: 0651 2400894, 2400851, 2400852,

2400902, 2400979, 2400138.

5, The District Collector/Deputy Commissioner District Collectorate Building.
Block-A, Medininagar (Daltonganj), Palamu, Jharkhand, 822101, Email: dc-
pal@pnic.in, Contact No.: +91-6562-224033.

6. Superintendent of Police District Collectorate Building, Block-C, Medininagar
(Daltonganj), Palamau District, Jharkhand — 822101, Email:

sppal@jhpolice.gov.in, Contact No. +91-6562-224023

Respondents

AN APPLICATION IN THE MATTER OF RULE 14 AND RULE 16(7)

OF THE NATIONAL GREEN TRIBUNAL (PRACTICE AND

PROCEDURE) RULES . 2011

MOST RESPECTFULLY SHEWETH:-

1. That the application preferred by the Applicant is a gross abuse of the
process of law and the rules framed there under and has been, filed with
an oblique motive to bypass the procedural framework of the law of

pleadings in accordance with the provisions made under RULE 14 AND

G MM NARKYAK PAKDEY
REGH NO #4208
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2. That the present application is misconceived, and has not been framed in
accordance with the provisions of law and the rules made there under.

3, That the Learned Tribunal, while confronting the Applicant in course of
the hearing on January 20"™ 2026 in respect of the plurality of the remedy
sought with an attempt for the joinder of cause of action not emanating
from the same transactions but belonging to different parties has been
pleased to direct the registry “In view of the above, respondent no.2 is
deleted from the array of the respondents and the registry is directed to
amend the memo of parties” as the Applicant has prayed for the instant
Application to be treated as having been filed against the Respondent
no.l herein only.

4. Nevertheless, with the Learned tribunal having been pleased to direct the
amendment of the memo of parties, a statutory obligation is also cast
upon the Applicant in respect of assisting The Hon’ble Tribunal to take
out an application for the amendment of pleadings in accordance with
rule 16(7) of the OF THE NATIONAL GREEN TRIBUNAL

(PRACTICE AND PROCEDURE) RULES, 2011 inasmuch as the same
still reflects the violation of Rule 14 OF THE NATIONAL GREEN

TRIBUNAL (PRACTICE AND PROCEDURE) RULES , 2011.

_ The reflection of the violation of Rule 14 OF THE NATIONAL GREEN
TRIBUNAL (PRACTICE AND PROCEDURE) RULES, 2011 shall not
effectively enable the Respondent no.1 herein to deal with the allegations
levelled in a paragraph wise manner insofar as the law of pleadings is
concerned.

 That it is axiomatic that in terms of the provisions laid under Section 19

the NGT Act 2010, albeit the Learned Tribunal is governed by the

ikeikles of natural justice and without the application Of Code Of Civil
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2010 has all the powers of a Civil Court and thus, the principles of the

120

Code of the Civil Procedure 1908 i applicable, which contains the
wi including the amendment under Order

provisions of the law of pleadin
THE

6 Rule 17, which in akin to the provisions of Rule 16(7) of
NATIONAL GREEN TRIBUNAL (PRACTICI, AND PROCEDURE)
RULES , 2011,

7. Accordingly, it is submitted that the statute mandates the compliance of
Rule 14 &16(7) of the NATIONAL GREEN I RIBUNAL (PRACTICE
AND PROCEDURE) RULES, 2011 by the Applicant and a partial
compliance thereof also renders the Application having been preferred as
infructous as there is a violation of the mandatory statutory provisions
and thus the Instant Application should be dismissed in limine.

8. Accordingly, it is submitted with absolute Humility that The Learned
Tribunal may be graciously pleased to admit the instant Application and
on account of the violation of the mandatory statutory provisions thereby
allowing it by dismissing the Original Application No.07/2026/EZ in
limine.

9. That the Respondent reserves the right to make additional
submissions/Affidavit as may be required in course of hearing of the
matter.

10.That the averments made in paragraphs no-1 to 6 are borne out of the
Violations of the mandatory statutory provisions and those contained in
Paragraphs no-7,8&9 are the most respectful submissions Before The

Learned Tribunal.

In view of the Facts and Circumstances as
has been herein narrated before, It is

Prayed with absolute Humility that The

5
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Learned Tribunal may be graciously
Pleased to admit the instant application
thereby allowing it on account of

violations of mandatory  statutory

provisions thus, Dismissing the Original
Application No.07/2026/EZ in limine and
Jor Pass such other Order/ Orders as may

be deemed fit and proper for the ends of

Justice.

AND, For this act of Kindness, Your Petitioner/Applicant as in duty bound

Shall ever prayed.
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VERIFICATION 1 2 3

Verified at Kolkata on this 16" of March 2026 that the content of tne

above Affidavit are true and correct as per official records available with

the deponent and the best of my knowledge and belief. No part of same if

false and no materials have been concealed there from.

@x Kumet
ﬂ WM% 2 é;mc éeponent
Siantroh /@,/,nfg

Vol

SHYAM NARAYAN PANDEY
REGN NO 13824120
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Raj Kumar

/O Krishan Murari Pathak,

Sarovar Nagar Dem Side Devi Mandap Road Ratu Road,
VTC: SUKHDEV NAGAR,

PIN Code: 834005,
Mobile: 7050000036
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Aadhaar Is proof of identity, notof citizenship or date of birth (DOB). DOB
s basod on information supported by proof of DOB document specified in
regulations, submitted by Aadhaar number holder.
B This Aadhaar letter should be verified through either online
tion by UIDAI-ap d ication agency or QR code

scanning using mAadhaar or Aadhaar QR Scanner app available in
app stores or using secure QR code reader app avallable on
www.uldai.gov.in.
Aadhaar Is unique and secure.
Documents to support identity and address should be updated in
Aadhaar after every 10 years from date of enrolment for Aadhaar.
M Aadhaar helps you avall of various Government and Non-

Government benefits/services.
W Keop your mobile number and emall id updated in Aadhaar.
Download mAadhaar app to avail of Aadhaar services.
Use the feature of Lock/Unlock Aadhaar/biometrics to ensure
security when not using Aadhaar/biometrics,
W Entities seeking Aadhaar are obligated to seek consent.

Aadhaar no. Issued: 25/11/2011 !”

TAFAR

Raj Kumar

<= RIf¥/DOB: 30/03/1996
O/ MALE
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Aadhaar is proof of identity, not of citizenship
or date of birth. It should be used with verification (online
ication, or scanning of QR code / offline XML).

4321 4104 1756
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Details as on: 10/03/2026
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e

A/ddress:

§/0 Krishan Murari Pathak, Sarovar Nagar Dem Sidq
Devi Mandap Road Ratu Road, SUKHDSEV NAGARe
DIST: Ranchi, §
Jharkhand - 834005

43214104 1756
VID 9182 9561 2374 7694
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' GST : 20AAECF 12444124
FAIRMINE CRRBONS PRIUATE LIMITED CIN : U23200JH2020PTCO14611
. Website : www.fairminegroup.corm

-

Date: 19.01.2026
Ref. No.- FCPL/RNC/25-26/136

AUTHORIZATION LETTER

To whom it may concern, We hereby authorize Mr. Raj kumar (Senior Executive- Legal), of
the Company, to sign and submit all legal documents, papers, and letters on behalf of the
Company, and to represent the Company before all Courts, including the Lower Court, High
Court, Supreme Court, Tribunals, or any other appropriate authorities, as required. He is also
authorized to file affidavits in the name of the Company before the aforementioned
authorities,

This authorization will remain valid until 31 December 2026, or until the termination of his
employment with the Company, whichever is earlier.

The specimen signature of Mr. Raj Kumar, authorized representative of the Company, is
attested below for the purpose of identification and authentication.

Specimen Signature:

o

For FAIRMINE CARBONS PRIVATE LIMITED
FAIRMINE CARBONS PRIVATE LIMITEE

R

Rajiv Shekhar
Director
Din; 08528310
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I.A Application in O.A no. 07 of 2026

Santosh Kumar Pandey <skp35663@gmail.com>
to Gaurav, Ashok, Aishwarya, surendra

Dear Sir,

with reference to above please find attached herewith the copy of I.A in O.A no. 07 of 2026 for your reference.

Thanking You,
Regards,
Santosh Kumar Pandey, Advocate

Calcutta High Court
Mobile number :- 9433182985

One attachment - Scanned by Gmail {2} Add to Drive

B0 1.A filed on 16.03...
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